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0-5* 102/91

Kul'^ip Singh vs. Union ef Inidia an«i athars

15-1-91j

Fresent: fir, B,S«f1ainee, ceunssl far the applicant.

ORDER8 '

Heard, After hsaring the learneil counsel for the

applicant an^ psrusing ^nnaxur® A-4, it is sviiiBnt that the

applicant has alreaily fil®a^ an appeal with the Additional

Div/isignal Rfiluay Manager, N»r,thern Railway against tha

impugneil gr^ar on 12,11,9ti The appeal is atill pending.

The. Applicatian is clearly pre-mature and merits rsjsctian

on the Said greunii, Accerdingly, tho Applicatijsn is hursby

rajecteii. This order will netfhawauBr, preclude the applicant

from filing a fresh Applicatisn either on thiD expiry mf

six menths from the -date gf filing the appeal or earlier,

if the same is decided bBfare the saiil pericjd, if he fuels

sg advised.
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